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Demonitis. - ud unearthing of un-
accounted money

1380. DR. RAFIQ ZAKARIA;

SHRI KAND KISHORE
BHATT:

DR, (SHRIMATI)
HEPTULLA:

Wili the Minister of FINANCE be
pleased to state:

NAJMA

(a) whether it is g fact that propo-
sals regarding demonitisation ang use
of Preventive detention are wunder
Government’s consideration to flush
out black money;

(b) if so, what are the details in this
regard; and

(¢) whether Government also pro-
pose to scrap enactment regarding ac-
quisition of under-valued property and
replace it by a piece of legislation with
more teeth in it to curb the invest-
ment of un-accounted money in real
estate?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) No, Sir.

(by Dos=s rot arise,
(¢) No. Sir
Export import procedure

1381. DR. RAFIQ ZAKARIA:

SHRI NAND KISHORE
BHATT:

. DR, (SHRIMATI) NAJMA
EEFTULLA:

Will the iicisier of COMMERCE
be pleaseq ¢ state:

(a) whethier Government propose fo
simplify the nresent plethorg of export
import procedures, which dates back
to post I1 ~ ;

(b) whetiizr Gave_- Teee em
pointed any task forc -
pose; and

(¢) if so, what are the details of the
various steps taken in this direction?
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THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Sim-
plification of export-import proce-
dures hag been a constant exercisz,
based on actua] operation of impoit
ang export policies and the exper:-
ence gained.

(b Presently, there is no task forze
engaged on this.

(c) The following are main steps
taken so far in the matter of simpli-
fication of import-export proce~
dures: —

(i) Introduction of Open General
Licence gystem for import and ex-
port of certain commodities, dis-
pensing with the formalities of the
individua] importers and exporiers
obtaining licences;

(i:» Introduction of direct allot-
ment gystem of distribution of im-
ported goods by public sector cana-
lising agencies, dispensing with the
neeq for the actua] users to gbtain
Release, Orders from licensing
authoritie;s;

(iii) Introduction of free trans-
ferability of REP licences, dispens-
ing with the need for obtaining
endorsements from licensing autho-
rities;

vy tion of import
licence huiwes > . appoint their own
agents for making imports on their
behalf dispensing with the need for
obtaining letterg of authority from
licensing authorities;

De-centralization of import
licensing work and delegation of
more powers to the yegional licens-
ing guthorities.



